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.usama i)ei 	•.. 	Applicant 

-versus- 

Unior. of India & rs... 	son.ients 

l.hetLor xxp it 1,e reLerrei t t he r 	rter5 or rct 

2.hether it be circulated to alithe Benches of the 
Central Admn. Tribunals ornot? ,'c 
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-Versus - 

	

Union c f India & others •.. 	esponderi s 

lor the Applicant 	... N/s. ieeak Misra, 
i)evanand Nisra, 

. N.Naik, .A.A)eo, 
.Tripathy, 

.t.arida, advocates 

£or the osuridents ... t-'ir.ma ballav ohaatra, 
Aiditic al 6tanding Counsel 
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The petitioner was en nged on casul basis by 

Opposite ilarty No.3. She is said to have been dis-

eniged.Case of the petitioner is thnt she ha 

ccinieted 240 days ci service.Lencesbe has prayed tor 

regular isation. 

2. 	e have heandl 	 learnea ocunel 

for t he petitiner, and Mr. Lkna Baliav Nohaatra, learned 

uditional Standing Counsel(cefltraL).e do apLreciate 

the financial difficulties through which this poo4 
/ 

has been passing . But at the snrne t ime we cannot 
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shut oar eyes to the adminiscrative difficulties. 

uestion of regularisatio does not arise till a 

iegular post is available. henever regalar post 

is available,the autLority MaY consider the case 

of tha ettioner for regular appointment but 

'ending such regularisation,Jpoie i-arty Ns.2 

and 3 are dircted to enjage the 1 etitioner on 

casual basis according to the availabil1ty of 

wc.rk in their of ±ice. Pirst preference should be 

iven to this c* ' to employ her as casual 

labourer whenever work is available. 

3. 	Thus, the application is accordingly disposed 

of. ,-- costs. 
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